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Apolicant (s)

essondent (s}

The ar~ulicatiion hac been suomitted to the Trinunal by

ﬂoPr Ch e (Ftan

f"'“'
i f

XY Advocate/

v

-Tribunal sct, 10035 angd the same hes Deen scrutinised with

refersnce ts the soiats mentioned in the check 1ist in the

light of the provisions in the Administrative Tribunal

¥ne Ayplication is in order and may e listed for

*

e e —— . o .

Admission On

DEPUTY RE ISTRAR (JUDL
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11. Aave 1euible tuls)

omies of the anoexure duly‘{;?
attes: eg Jeen- ffiled. _ o
12, . Has the “prlicant exhausteq aig ava‘labje reﬁidies.}éﬁ)
. . - I .
13. nA3 tne index of document g bmur filed, ana ?§<\
racinaticn done =ronerlyv,” o _
. 4 . - 1 .
14, Hag Lhe uﬂclqratlon 45 reguired OV item Ko, 7, of B{
Lo, bgen made, ) _ | :
* 1 . r -E -
15, Have regulrer number of envelops (file size) - '
] : Dearing fuj; addreses of the fespondents heen I'led
1&, {a) whether the relief soucht for, arise out“of %QI
. single cause of action, ' : '
l
{(b) whether any interim rejier is prayed tor, ],ér
i7. In .Case an MA fAr condcnation‘of'delay in filed,
is it Sucrorted Ly an a-sfj avit of the dpplicarnt
. |
<18, hether this cabe be hearea Y singie lench, <ﬁ:
19. Ahy oLher Point, - o o \
20, debult Of. the Scrutiny with i
clerk., o
27

|
initial of the Scrut ins.¢
i
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HYDERABAD,

Dairy. No. ubgjg

keport in the Scrutiny of Asplication,

LY
‘ ‘ : N
rresented by ﬁMCWM :

( =TT o oete of Presentation.

Avplicant (S)-_ﬁugffié;jlﬂmm;;_mW“_"m__,. | rn,md;- } f?§5232:>
sessondere (53 CAG , A, Bod A oo

o L wiein.... NO 0f Resrondents, .

Nature of grievance_u_ﬁ_

No. of apnl icants___w

CLASS LE TCAT TON

N Department ;.. , fé@/(_.,i o sas (1‘@

: , 1. Is the ap-lication in the sroper form;,
A (three coplete set: .

in paper books
form 4in two compilations, )

2. whether name, descrintion ang dddresse? of aljl the&éﬁ>
' Partied been furnisheg in the cauze titlae,

3. (a)Has the aprlication been fuly Signed- afna verified.?f<
(b) have the conies been Lus duly signs7, \<s>
(c) Have sufficient number of copies of Ehe 2{;
application been' fileg.
4,

whether all the Décessary .Parties are imrleaded. \21)

5. hether Znglish translation of

documents in a —
) language other tnan inglish or .iingi been Fileg. = :
6. Is the application ou in time

. (See section 21)

Y R Flas the Vakalatnama/Memo of apperance/Authorisation”
bzen fileq, ' ' '

-

8. It the apslication maintainability. \J;\
(J's 2, 14, ¢ 18, or /87 8 ete. ) f
9. Ie

the applicétion dccompained 20/ 00, for B. 50 '~ ¥f’

10. Has the impuoned orders Original, duly attesteq \((
. legitable copy been £i]ed ' '

1
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4. Obiection Shaon | L e

e T N A R

e et LT e N ST iy

5, : ‘\S;‘Ja;-.‘-;t CD'PiES L{.,PG'U\T‘

6. ' Covers Y hcﬁ"’ .




N | 1

o L]

r———

"{?E‘@s*- To declate thet the s @ 1
_ epplicant is omtitled to receive full |
. HRA even during occupation of quarters of B4 and digect the

N - Rezpondenta 1 to 3 to psy him HRA and pecovered amountss |
. S . e L - oL I

— ——— —_— o ——— 4 e mae ——

APPFNU]X - TAT FORM

FomM - 1
Hial R lewd)

Apolicakion U/S L3 of thae Acdministrative Tribunals Act, L3R5

TN THE HOMOLRARLE CENTRAL ADMIMNSTRATIVE TRIBUNAL
MYDERABAD BENCH AT HYDERABAD

-. OFS @RI 5 4N, 2 ot 1997 4
Lruser -SINGLE MEMBER CASE A G azszy 4
£ S ddolub - ... ApPlicant

THE CHTEF FOST MASTER GENERAL, ~ JT IR 7 CH)
hLF. c:tt;a:r::z....ﬁz, HYDERARAD AND % OTHERS WIPOSTA[ ‘

Respancents

LN D E X

@1, Desoription of the dooumsnt Areurs Paae Nog.
My, Mew, : o Freom To

wmr mw mee war wer wam e e wed wn o ew oAb ee e

N1, Apelication : : ] F—OIO

0. Trckex bo Materisl papers

@e‘\v&v\d \f\GNJL

AL, oy m?) ‘u» i IZ——
. naved 2SO L 1ssued by BHEL
g, Rent Recelpt dated '?;ﬁjlblﬁinirn T ‘ ‘?5

proaf of payment of rent te BHEL

A%, Caleulabion  Mamo of arredrs of 1T f \L{
HRA pavabls o the Applicant

- 'ﬁ
05, Copy of the Representation  glven IRY \~S
vy e Applicant e e
FReatordent authorities

<«

16 o 2k

(17, Cegry of e Tudement  dated 5-7-95%
delivered in OA No. 67/35 by the ;
Meor ' ble  Central Acminlatrat Dye
N T iburml, Bepesty ot Hyderabacd

——

P AN

B Cooy of the Repeesentation aiven VI
vy T Applicant T Tl
Fassprnmadermt Wey, &

A5 Capy of b Lo No.  TALZLG/B-3/958 VT T | 2 6
et A -G Froem the  office  of

e 1at Respondent

ity

Y-

Fors gse im Trdibaal’ls Office COUNSEL Oﬁ APPLTCANT

Date of Flling
o
Craabe of Reocsipb by post o

aministrg

7
" PY i’ﬁ%- i

Reaistration Mo,

feapr Ragistrog

NCE




TN THE HONOURABLE CENTRAL ADMINSTRATIVE TRIBUNAL
HYDERAEAD BEMCH AT HYDERABAD

ﬂ . e, Q) of 1 QI
Babweorm : , SLL\ .
0 Sicdclidy ' | .. Amplicents

mrd

CTHE CHIEF POST MASTER GENERAL,
I . ALFL CIRCLE, MHYDERARAD AND 3 OTHERS
e Resmporwlants
STATEMENT SHOWING THE EVENTS IN CHRONGLOGICAL ORDER
j 2] S1. Trate Fearbticulars of avents ) Fage No.
| P, ‘ : ] .
o e : - - i -t ""' e bl i - . "‘." bl i el i R m'-u wnr —ry o ‘.M_ e — P, —r an v -— s — . . -
al. ,2[ L{Fﬁ[ CTRe Apslicant was allotted Guarters  in EB
' EHEL.
0z, Feb., "94 Thve pespondent Postal Depasetment stopped 41
payment of HMEA to Apslicants
: 5. Mareh 94 The Respordent Postal Department revised o S
\ e rate of HMRA w.oe.f. O3/91
1
Fi4 . Mareh P94 While pavime  areesars of 0 MRA O at the o s
' pevismd  rates, bl eeepondent Poatal
Desartment deducted HRA already paicd  to
thur Appliocant ©ill 01794
ﬂﬁ,gglhi%(4 L Applicant gave represertation 8 g
- NS, A5-07-35 This Hon’ble Tribumal delivered Judgment &
}&F : ' I D.ANO, 672/95
D?"fgc,*7l%€3 Al fcant e rapresentation te : S
Rasponcaent No. 2
R, i st et s TR T (1) . —-—
ittt vty ipgapotoe 3 e gt
1‘_39 LA =¥ Firat Responcent directed the &-2 to pay 6
Y HEEA  only bte bthe applicents  In O, ALNG,
. S7/95 i abeclences to e Judgemsnt In
LAV No. &85 ‘

Py edmeabiescd o T ey

ate :.‘g'/srfk7:>

Acivecake for Appllcant
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IN THE HONOURABLE CENTRAL ADMINSTRATIVE TRIBUNAL
HYDERABAD BENCH AT HYDERABAD

03, AL Mo g?/\’\ of Lead
fgj:—*__f__w{ﬂ“;m}, H ﬂ - S,‘G/O[.tbé&( J/D ﬂ:— WMQ%Q(‘-)Q‘_ 6"7‘9‘7‘, uq‘vﬁ, oCe!- pa&rL farle loy
Olo post o, Fomothondra purom, i+ C. Hyo(émﬁf‘cc/, 2L« Peplicant
coorno Qo3~H , B rEC Towh gbup s £.C, gXioT2™ , W"—aé@d
! :
Tie cleseription of the applicant s the zame as given above In the
l
catge tible and the addeess for sy ios of summons and notices op the
‘ |
applicant is that of his mmunﬂe} T
' I
Mis., P.N.A. Chriszstian !
Slobbans Mokaat
¢, Swotish Marnohsar

Aot e s
10-3-1/% (I Floor) ,
Fant Marreecdpal ly ‘
SeecLpcier e ol .
e
1) CHIEE POST MASTER GENERAL AP CTROLE MY DERABAD- 1,

) SUPERINTENDENT OF FOST OFFICE,
SANGAREDDY DIVISION, SANGAREDDY-S502 Q01

Y POST MASTER, SANGAREDDY M. 0. ﬁmé AL

\
|
4] THE SENIOR MANAGER, ESTATE, BHEL, }
RAMACHANDRPURAM, HYDERABAD- 32 ﬂ

(

|

v o Besponicient s

Tl deserintion of the ressondents is the seme as given above  In
e ecagse title and adgdréss for servioce of gummons are notices on the

praaponcdents Ta e same s gliven above in bhe csase Litle.

< i
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1. Parbticglare of Ghe Orcder adgairst widock
telin s i it ion Ia macde o

The  applicant in bikis Apslication Impugns the {1legeal action of
bhe Firsh thres respondents in not paving him the. House Rent Allowance
W, ¥, Lz:ik:filn,".." @i wweﬁv&wing thve amounts a;rémdy paid to Miw
ma MUECAL on @ocount of hMiz ostaving in the Guarters belonging  to

Bratrahby Meavy Electricals Ltdﬁ} & Government of ITrdia Undertaking.

\

Z Jurisdiction of thye Tediborgl o

Thee  applicant declares that the subjecst matter of the  action  of
. i
tie Responcest autboerities against whiok e wants redeessal iz within

the  Jurdsaicetion  of this Honble Tribumal uncder Ssoctiorn-14  of  bhe

]

Acdministrative Tribuanals Act, 1985,

Lo Limitet Ior o
]
The Applicant further déclares that the spelication is  thin the

XD

Pimitation period prescribed i Ssetion-21 of  the  Adninstrative

Tritaamals Amt, 1985,

G Fumebs of Ll caee o ;

1Y The applicant submits Bhat be e werking im the Respondesmt Postel

.

Deparbtment  as o, ﬂ%# SRS L L L e e e e under bl

&

wortrol af bl First theees resporwerybis, Thie Lhird raspondanl iz bne

ﬁffie@r who  disbursss the salaey of Che appd lcant Cevery  month, In
Hargearealory Dﬁviﬁimm, Sargatrecady District in th# vicinity of i
Govermment of Tndia Uredertabking called  Bharaelt Heavy Elsotricels
Limited (for short hepeloafter pefesrad kolmﬁ "BHEL" ) has aot s big
tenr-aliin, Thers are many family auarters in the ﬁmid tosattv- sl e

Trer eoptrol el supervizion of  bhe Fourdth Respondent. The applicant is

et ey icdec Wit acocommodation by the resporndents Posteal Depactnent .

T

o
s
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Thpe  ares in which the apelicant ie merving the Department is nob &0
davedopecd  ore ared sinde itfi% AP FFLealt o geﬁ.mmmmmm@dmtimn in the
e iviate Pouses wWwith necesiary amimiti&%,‘th& appliesnt apprcachad the
ﬂuthowitiaﬁ-of T EHEL thr&uwh i s mewsanﬁl oral aﬁd‘writf@n e e st s
Fer mllotment of @ auarter to him on payment of necessary monthly rent
ey e pald by i Th@‘W@ﬁﬁmHﬁﬁﬁﬁ pmﬂfml department s ne it
peecyestec bl muthomitie$ mf BEHEL. for mllotm&mt-éf‘qumrterﬁ oy Lhbwee

mop Uicants nEd pecommarcied  hils  o@se. Orn  the  persuastion of  Lhe

apnrs | Lomnt Ty authorities of e BHEL allotted PRim  bihe apaarters

b Iy DO Z%J 6 kﬁ L. . A eopy  of  the sald

. edentened TQSTL@ lchéu s filed Perewith as Annexure-1 €O Bivin OLA. Th@
%d anptiocant submits bhat he ﬁ&#ured e said accommodation by his direct
s Ports  anod net bheough ﬂﬁ? mosistanios and hels af  the  respondent
prevstial dmbmwtmﬂmh‘ ﬁﬁditﬁﬁt bee e directly paving the rent  which is
called “Licshos Fes' to th@ BHEL vy monttn @ @@r b &xtaﬁt B laes

ire Tewsmem, oA ooy of the v¢¢eipt avidercing the payment of Rent by the

ﬁ* mmpiimmﬁt directly  to thé RHEL im Filed klerewitt as  Annexurs-TT to
riis 0LA. iid The applicant submits thab he, béimg @ regular amployes

ef brer Ressondent Postal Departwment, Is entitled for payment of  House

Restrl; Al lowarmoe By the respondent  Fostal Department. The eligibility

Yy et Lo For drawal of House Rent Allowance payable te Governnent
Gervart s Ls controlled by Pare-5 (o) of the concgitions for bhe drawal
af e Houss Rent Allowance given in Howsé ot ptiowance ﬁu’{dﬁwf an
Forxllows

e A Bovernment seevart shall o notb b%‘mﬁtitl@d o HRA, 1T

i e mbares Govi, accommodation allotted rent-free 00

arother Government  servart; or
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1) Helakhe resides in accomnmocation allotbeo to Mis/ e
pawentgfggn/daught@w vy — Lve Coentiral Goverrmeant ,
State Govermment, an autonomois Public Undertak ing

eaf SemieSovt, Orgariisation suoh  as Municipality,

Port Traest, Naticrmlised Pank, LIC of India, ebo,

Mis wife/mer musbarnd bhas Deen allotted soocommodast on

s
il
e
e

ab the same station by the  Cenbtreael  Govl.,, ahate
Gowt. & antonomous Fublic Undertaking o Semi-|
Govt ., Organlasation such as Muanicivality, Port Trust,

e, whm e tren /e trar g i e separlely in

H*

aooommocdst Lom remtied by BLm /e,

- .

111) The meplicant submits that he is neither sharing the Govertment
aammmmwdatimn-mllmtt@d et Pres to &y othéﬁ GovatPmatt servants  noe
Pﬁ$idiﬁ@_iﬁ #r ﬂcmmmmodatimh gllotted to his parents, 5mﬁﬁ, clamggint ers
by sty Central @&Qern&m&ﬁt o Stete Goveprment or Atonomous  Boody,
Fodad o Uﬁdéwtaking e feom any Goverrment Ow@;ﬁiﬁatimﬁ HUGh  @as
ﬁuhicimmlity,' Foaeet Tast, Matiormlised Rarks, Livft TrsLaranoes
Crearspaosrayh Lo of  Indis and further his wife  has  oeen sllotted
acconmodat Lon  at the station at whiah-h& is wmwﬁing“ The  apelicamt
supmits  that in view of the above, e is fully entitiled Lo recsive
e antire Howse Rent Al lowarcs., The applicant wma‘beiﬁg i MLORLA,

. ! ™
kil 30 U=/ . . But curiously b was stopped from | /,";9 T?/ .

mwd b respondent postal desartoent is continuing the o stopmags of
‘mmymemt of Molige Rept Aylawmnmﬂ o the applicant aven as on dalte, T
ﬁpblimmht Fra-tiver raspectfully subaits  that  in Marel T84 R RT:
revspomciemt Postal 5@wmwtm@ﬁt was pleased to extend  bhe b@m@fit T
grtitiemeant of Hooass Rent AlLowsncs at the rate at which it iz paid to
tre employeess  working  in bthe oity of  Hygerabad o the emplovees
wWark ing in Ramm¢handrmwurmm Woe, f L Mareh P91 and as auch e oapelcant
bacame eligible for the bepaefit of House Rent Allewaros at the revised

s

/ ' L nﬂr.-j;f(l-
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rata Frojm be saiod cdate. And widle paving the areears of rovised House

ot ALLosarmce in bBhe monbiv of Macoh Ta9d, e respondent Postal

puaterities  decgcted @all the sresars of House Rent allowvance  alreasdy

payict o the apelicant from ".&tJQTfZ{ ...... Tie

deybe Me  ooounied  The

BHEL Queters 1110 Tarmumsey 94, Therefore, the aselicent bas not Deen

paic Mis House Remt Allowancs from the time e ocoupisd the Guarbers.

T mpelicant  submits thebt the anoust of arcears payable tT Mim 1s

) - %il2B
[ ﬁéxﬁﬁﬁ?.ftf:,, cloulated from ",“lT¢27f?{«»,” by hee————,

k

Caleulation Menes showing  tle aeeesars mayable to Bim s filed e

Armiexure-1TT ta this O.A, The applicarmt submits that agorieved by the

antion of the Resoondent Postal Degarbnent, be gave & representation

oot ey QSB,LU13£4 (AnPExure-TVE to the respondent posbal department,

kvt LRNTS) ranpomodert mesntal suathoritiss Jdid ot e L cer i

#n L et Lor,

v Tre  mooplicants submit the certain similarly placed  ebnplovess

anprosetee tis Hontble Tribunal for redressal of  sindlae

T Tl WAV TR Tl

Lhengaby e O A No. A7/95 anme this Mon’ble Tribumel by its  Judamsnt

clater  OB-N7-96  waz plessed too allow the said 004, Holding  thaet e

sl icartas  In OLA Mo, £2/95 are entitled for House  Rent Al lowsnoes,

evertough bhey e ooounyng the Ouarters belonging to BHEL. A Copy of
Erws said  orders passed by this Hon'ble Banch in Q0L AN, 87/95  dated
N5l7-2d  is  Filed Merewith as snnexuree-V, The applicant fuarthes

pespectfully  submits that after the said Judement was  peonounocsd by

this  Hen'ble  Tribunal,  the Apelicant  gave  another representation

ettt :))O [ﬂ hé | (Arneranes—yYT  leekds )]  to  bhe

reaporcient Fostal

Autlorities  bringing the soicd Judoment to the noticos oF

Lhe  Second
t




R mmerciert bt the sadad respondents did not giv&jmny e ly s Far
T sapgel foant submits that in fact the Respondent Postal  subthordtiss
ouaht e mve paid the Houss BReat allowvance to the applicant even
Wwithout  waiting  for bhe repressnbabion after thé Jucigaemert. clgted
D E - Y7 e G ‘WHﬁ e act . But uantortumnately they dit not choose to oo
sy, The applicact submits bthat the first r@ﬁp@mﬂeﬁt‘aﬁdwmﬁﬁﬁﬁ @ letter
elaybomd 4 L0190 (%ﬁﬁ@!UP@wVII)] o the Secord Responcent in the  saild
Ood. b imelement the Judoment im0 AL N, &7/95 tm‘thﬁ acelicants In
the. satad 0.4, only. By the action of bhe first Faapondent,  the

gl Lemeit im0 put to monltory loss resulting  in violation of .hi

o

cormstitutional  right guarantesd uncer &t Lo la-3200 & of  constitution
of  Irediag, The acplicant further sobmits that by the first  respondent
ot paying the sppalicant Mis HRA and paying the same to Uthe applicants
it DLAL Mo, &%/95) mis fundsmenteal elight o equmlify .befmr@ Law &%
arsteined in Aﬁhi@l@& ia & 16 of Comnstitution Qf.@lﬁdia are belng
violEtecd, Trhe  aoplicant subnits bthat the action 5% the  respornckant
postal authorities  is fllegal, unlawful, obposed to  Rule-5 el o
Fules governing the pavment of HEA to the spploveses and opposedsd o Lhe
Primeioles  of pPpatural Justice amd opposed  to tle  Judgment dated
NE-D7-96 of this Hon’blae Tribunal dmliverwd ir OHAMN;.‘é?JQ%, DA
te Articles 14,16 and 300 A of constitution of India. Hence the  OLA.

oy B fol lowing amonast obimer,

5 R O MNDS

@) That Lhe apolicant s Fully entitled for the House Rent  Allowance

e oarn emplaves of bhe Resporcent department.
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Tiak  the Role-f (o) relating to the et ions Ffor crawal of  HRA
fvas o apelication ta the eiwmunﬁtaﬁmea rinciar wihvickh the applicant
wigm allobted bhe Ouarters under the control of 4tk P@ﬁﬁ&ﬁd@ﬁ£ arwd
o wilh-holding  the House HRenmt Allowsnce by The  first three

presporcient s,

Thet  the  first bthees respordent authorities ought to have  seon
Epvat bley Guarters allotted to the apol foant  was  dore on Bl
perapmtiorn  of the appllicant without any assistance ard help from

Trus Revspaopcdsnt Postal Derpeaar-bmet

That ke seplicant. is directly paying the rent o which is  called

iy Fest o bl BHEL

Thet  the  first thees respondents ought to hove  seer that Tl s
Men® b le Tribunal el that the apelicants in O0ACNo, LR /RE who are
Moss  Rent Allowsnee and as such bhe spelicant s also  enbitled

Foas bie MOR LA,

Tret: e fFipsk Lhree respondents ought ho heve paid bLhe  aoelicant
Tl apreetn of iz HRA an wall as the cuerent HREA Penilowing bl

dndoemnsnt dated 57096 in 00A N, 67/95 by this Mor® bhle Rernch.
Ot lees aretnds will be ueged at the time of Pearing the 00A,

Detadle of prepacies exhagsied o

The soplicamt submits thak the asplloant spprosched e rasporcient

Pestal Dopartment bheough Bis eepresentation dated . 2311123({ o . s

bt

e ometion wes taken by bhe flrsl resporndent s Tar, Trer-emf e,

after  Tudoement  dated 57,96 was delivered in OUANo, &7/ A, by

,Sl)}w
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st ieant subnitted anotieer st Lorn dated

bl wecone eesponcdent which was forwaroed (%] th@‘Fiﬁﬁt raenpondent B
M webion was taken by the Respondent Postal Departnett on bhe 5aiJ
pacreasmtation boo, Fuwthewi by laﬁﬁﬁh ﬁﬁt&ﬁg 11.09.96  the first
resoorcent macde 1t clear that the faeeryeef 14 ulaimﬂﬁ For in O.A.Mo., &7/495
wee  heing implemented in respect Of the applicants in O.A. No,  67/95
e ly.  They  are,  theretfors, constealned Lo mﬁmﬁmﬁah this  Hon ble

Trdimumeal

# 1 Menb b ot previously filaed on parcdifg Wwith any obher oot

1

Tive  apelicant furtber declares bt e bas not previowsly fFiled
By mbplicﬁtimn, Wit Fetition or Sullt  or arty  othaer  proceedings
reaanreing  the  matter is respect of whdeh b i a@wiicatiaﬁ s besn
macie Pefare ariy aourt o any other authority o sty evtobyey Deerct mf the
Tribumal  rers any asuch application, Writ P@titi&ﬁiﬂ# #aalt in perdding

acf e ammy of  Lhem, |

71 REeliet souaght -

1
T view of the facts mertioned in Para-é ahoVE, tie  apelicant

- |
pravs bhat the Hontbls Tribunal may b eleased ©o Dass oan A cepars Lm e
e declaring that the spplicant is fully ent it lad to receive and be

pve

padcd Fall MERA L even  curing  his beihghin oecpat Lon of the ousrtars
Bl

Moy, 295 :_/7’ eoa . i BHEL  bowrnshipe e the comtrol  of  the  4th
reaponcient and bhat the st lon of the resoondent Postal authorities in

WS

oo




Aot paving  bhe  House Rent Allowarncs to bhe aqplicant ae Lllewsl,

unlawful,  oppossd  bo e acinl ity before Law @ araheired  wuncee
At icis 14 & Lo of ¢mnﬁtitutién af Indis ang opposed to &Pticl&uﬁmm A
af Consbitpblion of Inﬁia gt for dssuirmg & wmﬁa@dueﬂtiﬁl ciirection Lo
fh@‘firﬁt AW A TR P&ﬁwﬁnd&nta e ey b awwlicmnt{fmﬁthwith Pl e ic,
Wl e bed ey pean O e T AT | of Moz Rent Al lowandes
from .y Jfﬁ§}f?!."uﬂ Wil works mutrto Rﬁ;"jﬁaaﬁg{?.“%ill et i,

Ll

1 S I T e BN AR L further  direction te pay him Min MHouge

Fart  ALLowanes L fuburas ragularly in bhdis salasy aAred pass such othee
mpcder or orcdera as bthils Mo ble ocourlt deens Fit %md proper i the encds

ef  Jusbtice.

-

b2 Tevierim reiief, 11 sy, e esc) frare o W

Famcding  dizposal of the above O.A., Ere HMon ' ble Tribunal  may e

pleased b direost b Firaet thres resoondents Lo pay Bl min ) Loant his

‘ | ,
Mespme Bamt ALlowaroe regularly every mertly aved ooy nim De arredrs of
Mewass Rapt AL Lowanes from the date e e stepped paying HRA and  pass
aLnky ot Dpsejar or Opckers s tmis Hon’ble GCourt deoemns it ame  proper

’ . i
ipy tle ereds of Justice,

&)Y Particulars of bhe Bank Dt S Postal Orcer £1led
oy pesspeset ot Al ioation Fee o

1, Mame of the Baplo on (RIOS Kln' 5
e

. Demared Dreft No,

ua

(el s i

‘ o A
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D%, Tradlan FPostal Order BNo, 5 iz:zJ:Leji

04, Mame of the Dssuing PO, 5 fﬂ‘ﬁj't)

OR, Dete of Tasue of PO0O, :E)Lg/éﬁ}'
0O, Poast OFFice ab wnich payvalle p

| (el A

List of epclosgrees s 0.0.MEDD. Remaved

o
Ve

0L, Veakaiat lejf—
Nz, Avelication Fae of R&u\:;t)/Lf

O34, Material papers
{As cebailled in Appendiz - A7 forml

VERIFTCATION

T, . /lﬂ A;fcﬁﬂékﬁﬁ e e e e . thle aoplicant in the above O.A, GO

Puspely ver Lty bhat bie conbents of Paras Moz, Lobto 4 are beue btoe Uhee
st of our Keowlecdos el Paras Nos, 5 bto 9 are balieved to e Uruse on

Leegml acvice and that T bhave not auporssssecd ary mat@wiml facts.,

DD\’(‘L\UL h

Amm..,;xc:mwﬁ' 5

Cotrael for the Angplicant,

Tew

The Reglatrase
Camtral Acminstrative Tribumael
Py edesrmnlueacd Bl
Py eispasbrang
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DEMAND NOTICE
HY/TA/EST. REV /QM0O51:
Date 25706796
vy
)

BHARAT HEAVY ELECTRICALS LIMITED
RAMACHANDRAPURAM, HYDERABAD-500 032.

AC-0M
Rev-1

A.SIDDULU, P & T
SHOP/QUARTER NO.... 293«H -
RAMACHANDRAPURAM, HYDERABAD-32.

Dear Sir/Madam,

An amount of Rs. 244 .00 is due from you towards rent and allied charges. You are requestéd to pay the
_same in our cash office-on or before  24/Q7/96 failing which service connections for water
supply and electricity may be disconnected besides taking suitable action as per the terms-of the agreement.
‘ QRTR o o
" Rent "FOR JULYs 1996 - 101.00 ..
Water Charges FOR -JULY, 1996 50.00

Elec. Charges UNITS - .92 93.00°
‘ ﬂ -Arrears due towards rent and service charges :
| Other dues(Medical, Telephone, Transport etc.,)

244.00

Yours faithfully

\ - Total (Rounded off) 244,00 foraWBHEL

\. ~ . : Est
- . - - s B - . .- - - ._.___.\.., . - -— - ,A,,A,--,-‘-ll-,‘,_ D e i
2 = RAMACHANDRAPURAM, HYDERABAD-500 032. o
<
Paid into the credit of Bharat Heavy Electricals Ltd., a sum of Rs. 244.00
by cash towards rent and allied charges for 3Ly, 1996 J
} - N Y N\
R . Notes . . Rs._
Y ' _ 500 x : ‘
- ‘ o y 100 x
, ‘ : : 50 x
RECEIPT NO.: Section Code : . 20x . |, .
| 81 ‘ : 0%
' 7 5x
Date: . |PatyCode: o I 2x
. amM051 . B ‘ - ' 1x
- A { Code - ‘ Coins
geount wode TOTAL Res. \
). 240000 [ : , )
Vb o/l s : , REFUND
Cashier . | SAO/Misc. Depoéitor
A.SIDDULU, P & T
SHOP/QUARTER NO. 293-y4-
& J\ \RAMACHANRAPURAM, HYDERABAD-S_Q.P / o )

o k 7




Brrenyre 12

PHONES : 225353,

AC - 0B0

REV

-‘BHARAT HEAVY ELECTRICALS LTD.. - -

RAMACHANDRAPURAM, HYDERABAD-500 032,

GRAMS : BHARATELEC TELEX 0425- 6212
Regd. Office : BHEL HOUSE, SIR1 FORT, NEW DELHI - 110 049

CASK

CRNOJf
CR.DT. : ..

241011, FAX 1040 - 281953 - | -

_ ,.F?ECEIVEDFT.S.. ~ 582.00. (RUPE

. . - . )
FRQM SRI/MS/MES.SHTS &4.51DD U Ly,
By CASH

| . BENG. 10796 RENT

(DD/PO/CHEQUE SUBJECT TO REALISATION}

£S FIVE

HUNDRED . EIGHTY TWO AND PAISE NIL ONLY[]

- S Lk

8T ~",CODENO QHO51 293-H

i

[P S

ANdjﬁL%IED‘cH{RGEs--
SN

FOR ANDJOMNBEHALF OF BHEL

T
e
i .

A

" INCHARGE, CASH OFFICE/CASHIER V%’\

L

________________________________________

e e e o A i A = am = = w e kA r - e e e e e e e ek i s Ty e e =

[ ACCOUNT CODE ][ DR.AMOUNT

J[ For INTERNAL USE IN SECTION |

(

, 208000 582.00

. 2400007 i

mis
81/00421
QM051 293-H

H

- 582.00°

j

+
- ! Fl -
¢ i RN
k »,
1 -
- W e ok o o pm kB A i — .. - —— ey - —— —
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' HRA PaYABLE TO THE APPLICANT

| o t .
9 . I / RS T

CALCULAIUN FEMO OF AiREARS O

e e W e T e S W S S e A g

————— 1?"-"'-'—'——"p-
S 0. Basicl . PERICD No. of Rate of | Amgunt of ..
Pay FrOm i TO 1\1Dnth5 HRA HR.A Do _"...’:-mv' ‘:
————— I"""‘""'-'-"""— b s i e o e B = e e e s —-—-a--—--.._-_,,,r___,_“_.'__‘”*-‘_ —',-*—-----—..-....- 7
' ' . 1SS0 7 200
e quo | 1-5-9/ 2112 3 : ?
: ! : — | 26560
2. g0 [1—1-9x B T ] 250 >
P2 250
3. ggo |)-1-93 211293
- noO
4. ipoo |)- 1= 21| 12 250 B0

2 \o::.o' 1-1-9& 228 1 250 . 20e%

6. mluo 1~1~%'g;~;;—% I 2~ 250 gooo

2 T O
7. {1060 [I-1-T? 2B 3 250 S
R,

o -

—.....-----n——-n-——-—-—-——-.—-u--w

...u-.—.—...-.-.u-q——--..---n-—.-—---—_ -0.....---._ —.—.-.--.---—.—- - s
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. 8ir,

-the demand of the

The Superintendent of FUS
Sangareddy Pivis{ion
3angareddy - 502 001

Subt Request for grant of HRA -‘Requééifarﬂeg.
are

‘ I nespectfully supmit that the authorities of BHEL
have ellotted Quarters to me on my application and I have been:
Baying rents etc. to the authorities of BHEL gs per their

emand Notice every month. . ' o

I submit thot I was paid HRA upto January '94. The

 Postal Department was pleased to extend the benefit of entitlement

of House Rent 4llowance on pmr with the employees working in |
Hyderabad City to the employees working in Ramachandrapursm also,

'duriniiﬂarch 94, BEt curiouslz I have not been.raid the House

Rent Allowance from February '94 on the plea that the BHEL

. Quarters are Gzzernment Guarters and therefore 1 sm not entitled

to House Rent Allcwance. The amount of HRA already paid to me
is 2150 recovered from my salary from the date of ellotment
of Quarters to me. - L :

. I respectfully supmit that though the Quarters of
BHEL gre Goy-rnment Wuarters, we have been allotted by the
BHEL guthorities on our request and not at the instance =mf
or request of the Postal Department and therefore we are .
paying rent end other charges to the BHEL puthorities as per
their demand Notice and we have not been allotted Xkm freely
without any rent or the Guarters are not provided by the
Postal Depertment to me, | S

o I, therefore, request you to kindly pay me the Hoyse
Rent Allowance every TFnth together with my salary tc meet .
BHEL authorities for payment of rent snd
also kindly repay me the already recovered smount x% towards
H.R.A: from the date of allotment of Uusrters to .me,

. Lo ¢

| An early action is Solicited.

Thanking you Sir, AR
. Yours fa hf‘lly,

( A. SIDDULU )

g

T

- ’ ‘ < v
| , ' : d;;/“h75(‘l - "Lﬁsi:{'ﬂ
o Datet  g~11='g4 |
A. Siddulu
Postman '
RamachandraPuram H.E.
Hyderabad
: gé |
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BETWEEN: "

1

2

3

4 . L, '
“5. N.AMBAIAN, ' e

6

7

8

the applicants and Shri V.lajeswara Rao representing Shri

i‘ +
o PAneeywely
‘i :\ IRETE “"-', - h
' £ TN
| | A O e 4 4%
\ ' | F. ) :;‘

o ﬂ b : . ‘. LR
<IN THE CENTRAL ADMINISTRATIVE TRIDUNAL: ”YDFRAHAU\PINC” %ﬁ:;: r:“‘:“
: . AT HYDERAMBAD r”"”hﬂ !# {;ﬁ el
o) ,m Sy
»H--r-rr \""ﬂ ;'“".‘ ' ! o L

ORIGINAL APPLICATION NO.67 of .1995

1 . e el

DATE OF ORDER: 5 guly, 1996 "

. SWARUPA S.KATLAPARIUI,
. M.THANGAM,

M.N.REDDY,
. CH.RAMA KRISINA RAQ,

+ G.SATYANARAYANA, - ‘ IR R
. M.VENKATESWARA RAD, . - : ) ! C e .
. M.M.APPA, o
9. M.SANCAIAN, : e
10. M.MALLESWARA HAOQ, ' ‘ . DR
1l. MOHD. KHAJA GHAJIUDDIN, : o
12. K.RAMA KRISHNA, I ‘ o
13. D.KASAIAH . . - A[)Plicantg o : ) ‘I
P and
1. The Sr.Superintendent, . : ' e
Teleqgraph Yraffic, S E
Warangal Division, , A TP
Hanmakonda 506 001, ‘ ; D

2. The Chief General Manager, ' : | T ‘ Hiﬁ
Telecow, A.P, (JReptg. Union of India),
liyderabad 500 001,

3. The Sr.Manager, Lstate, i : o
BIHEL, Ramachandrapuram, '

Hyderabad 500 0732, .. RESPONDENTS ' .

COUNSEL FOR THE APPLICANTS: Shri C.S5URYANARAYANA

‘COUNSEL FOR THE RESPONDENTS: Mr NV Ramana, ADDL.CGSC

CORAM:

. L A
HON'BLE SHRI R.OMANCARAJIAN, MEMBER (ADMTJISTRATIVE)

JUDCEMENT

(AS PER HON'DBLE SURI -R.RANGARAJAN, MENMBER (ADMINISTRATIVE)
i

leard Shri C.Suryanarayana, “lecarncd counsel for

T,
N = |
,"V'.
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. 'N.V.Ramana, learned standing counsel for the respondents.

“applicants 11 and 12 érq working LlLhere since July 1994

1394, ] ' ' I o

2 Eat | 7 : | o .1'
: | .. }?j’ g

e

2. There are 13'applicantn in this OA-who are working.

BUEL, Ramachandra Puram, .
'.-‘15 . . te ' I
Hyderatbad. ~The dates of joining of the applicants 1 to 10

in the Telegraph Qffice at

are indicated at Annexure A-7. he applicant No.B has been

relieved on 23.8.94 on transfer to Sadashivapet. The

while the applicant LS has beoun wer king slnce Qaelober, ' i

-
.

3. The applicant 10 is the Assistant Superintendent,’

Telegraph Traffic and all of them were provided with

quarters in the BIEL Township and date of occupaticn was on

varicus dates betwoen 1992-94.  ‘The dﬁplicnntflo hind aigned

the letter dated 22.6.94 addressed to the Estate Officer,
Township Administration, DIHEL to the effect that he will
pay the licence fee at 0% of his basic pay‘and CCA  and

also aarced to forego the House Rent Allowance admizsible

to him as per the extant rules and ~ocecupy the quarter
allotted to him in BHEL Township, Ramachandrapuram. It is
stated that the 'other abplicants hid. not given any =such

undertaking. R-3 by his letter No . REFSIHY:TA:EQ:94 dated
‘ ' ' ’ him
20.7.04/78. 091 (Annexube A=) addreased Lo k=) veguestad, to

give details of the employees occupying houses at BHEL

Township. The details were supplicd to liim by R-2 by his

letter No.B—l/94—§5 dated 24.8.94 (Aanexure A-d). Para 3

of the leltter is relevunt which rF%g a3 below:

‘.! i

"Honse vrent allowance is- being drawn and

paid to  the nificialy, - hue to  the
(I -
f\ X (>
E,. S
' . )
e [




3 ST
=
L e L&
: 3 L
following reasons the quarters were not ' .‘l
‘allotted according to the eligible type, S
the ofticiule emoluments woere :upplied to - ; A
) ~the: BHEL authoiity for recovery of 'HRA ,f . f.
oo 3t and{ they have cliarged only 10% licence ? S .V::p,
- } oL “fee on pay, I/R and CCA. The BHEL . -
N .- .+ authority is not chargi??\as_pér central '
rr_ . Government rules. Thix ¢ olficials are .’ wf_.]h L
oo s paying the rent charged by  BHEL R
| : ‘ “oavt horiltion prilvately, Menpee BN aould . EEEEE i
\ s . ! l : , ) . i H
- .. not be recovered from the pay bills." . ;é‘
. I e, ) . T I : .
A fufthef ﬁlarification Was askuq\Lor‘by R=-1 vide letter
‘. % e N
'”_No L"“ 17/th/94 -95/81 dated 2.9, UI {Annexure A-5) to know :
. ‘ . .k
f.nhether HRA paid to the officials occupying house in;the o
\VBHEL_Township is to be stopped and whether the HRA payment
Eh, L ‘;A X .
‘"alresdy made should be recovered from them or not. To this IR
) clarification, R-2. informed R-1 by the impugned letter S
Y “0.-']'f\ff/'l"]'/f:ul‘l]/94/2‘ daled 271.11.04 (l\lllluh\.lfﬂ A=G) that the
“occupants .. of .the quarters = in BHEL Township,
ﬂ-_"Ramachandrapuram are not entitled to HRA asper 5(c) ot the ‘

. conditions for drawing of Hﬁﬂ under IR SR Part V {HRA &

nfCCA) 51nce DULL i8 a Government ot lndla undertaking and o N
j;further a dlrectlon was also issued to recover the HRA

-y 3fa1ready pald to the officials occupying houses at BHEL
L“:xfﬁ ' of

;Townuhip.. ,;Rucovety the HRA already puid was also

hﬂfordered by thé impugned letter dated 4.12.94 (Annexure A7).
‘f.F:AB a consequence of the above letters, payment of HRA torv

the month ot December 1994 has been stopped and réCOthj

A

'J,for the HRA payment made earlier was ordeLcd fronm the month
of January ]09 _am per tha dorn1]s given in Para 4.6 of the

OA.

i
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"4, - 'Aggrieved by the above, this OA has been filed for
setting aside the impugned orders dated 4.12.94 Anne}ure‘
‘-A7) read wlth the letter dated 23. ll 94 (Annexure A~6): and ‘,f‘wW“

\

.- for consequentlal dlrectlon to continue the payment of HRA

ol from the date it was stopped and stoppage of recovery of N ._@

'y;ﬂw : ‘the excess HRA alleged to have been made carlier,

=y Thu ina | (lemnllnn ot the mppllnﬁﬁté in rhiulﬂh iéiﬁ-i
is that the Telecom Deﬁartmentlhab noL allotted nor dld it '
'¢llot‘th05e qudrterq to ity employe=& according to ltb own
L s rples. : Even ‘allotment order does notlindicate that the
L "Departhent "had allotted the quar?@;s but it.‘is allotted
. . : : Ar
&11'_1 ‘d%rectiy to the applicants by ‘QHEL management . The - .;ﬁ
| applicants are paying licence fee and other #harges direct
‘to:thé BHEL auEhorities. Wheﬁ.the quarter is allotted by .
the Go&ernment ofA India undcrtnki“qs (NUEL "is one among‘
tﬁem) the gquarter ‘allotted cannﬁﬁ' be deemed to be a
Government quarter = and hence the applicants are lnot
disentitled for_paymeht‘of HRA, |
6. ' A reply has been filed in thié connection
resistipg the prayer. rThe reply statés that in termﬁ:of
i . Govt. of India O.M.No.l2034(l)/82~?ol.llI date6‘10.4.95.and ; _f
oo 24.4.87 (Annexure ﬁ~II of the -reply),- grant of HRA is
x squect to ceftain conditions -unde; which Government
L Bdrvantsloccupying Sovt. accommodation are not eligible ftor
HRA.: ‘ Since thé quarters proviaéd by BHLL .are Gavr,

_quarters, and the-applicants who are Govt. servants are in

- : occupation of the Govt. accommodation they are not eligible,

tor HIA,

. N /’@//

miim ™ ™
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7. . The 'main controversy now is whether the quarters
in occupation of the applirants ab IHEL Township can be
‘said to be the Govt. accommodation for the purpose of

admissibility of HRA to the applicants,

B.- The law in this connection has been analysed fre-
the various citations and it was held in O.A.NO.945H .
™ decided today that "the law laid down in this connection is

that the "accommgdation provided ,to the Govt. servants

accommodation -provided by the Govt. Department and also

1sannot be treated as accommodation procured thfough the

active assgistance and  help of the concerned Gove.
Departmeht; ‘ Under 'the above circumstances, the Govt.
servants are entitled for HRA. The ronverse is that it the
accommdddtion is ecither proﬁidud'by Lhe Govt. of through

_ﬁtheir active assitance, cooperplion and - help., the
: \

accommodation .is to be trecated as the one provided by the

Govt. and such allottees are disentitled for HRA."

9. 'The-case has to be looked\from the law aé laid
‘MOwn above., - In para 3 'of 'the ﬂ%ttcr to the Assistant

Superintendent (TT), Telegraph Office,  R.C.Puram vide
letter No, cited supra dated 24,080,940 (Annexure 4) vhich is

extracted .in Para ‘3 above it is stated that - the HRA could

_Snot be recovered for reascns staled in Lhat para. o is
L ,

also submitted by the learnced counsel Eur'the,appliranks

directly by tlhie autonomous corporation/undertakings by the

direct effort of the allottees canncot be construed as

~-207

1




T A it

s

\

S : S l6. N .

that the 11cence fee has been pald dlxch by the appllcants

* N .
. =3 . o
themselves and the - quarters wurd. oblained by Lhu:r

pursﬁatioﬁ’ with LhL BHEL authdrities and . the bills for
collection of licence fee will prove that -the billing for
payment of llcence fee ctc. is dlrectly.done by the BHEL

and sent- - to the. allottee and not .tﬁfmugh the Telecom

Department.

N

\

10. ' The_reépondunt# Lhough'htulcd that the quarterp
were aliéttéd through - the .effoffs - of the Telecomn
Uepértméﬁf, no evidenhe‘to'thnt ettuut ﬂnﬁ been enclosed to
the OA. Replf also is si;ent in'regdrd to the various

T\GEforts taken. by the. Department for getting the quarters

allotted for their staff working in BHEL Township.

11. - In view of the uboyc gubwicuions, withoubt any
}eiiable‘prooi‘on eilher side, il is.not possible to cvome
#% to a cdnclusive decision wheiher houses in BHEL were given
to the applicants herein direct or it is allotted through
E the Deperment. 7 In ordér'-to ascertain the factual
p051t10n, Reglery was dlrectedaby LhL ‘order dated 19.¢.'6
to get necessary detulls as above by addreussing a letter to
1"the Director, BHEL.-.In pursuance of the above directions,
Registry addressed letter No.CAT/HYD/Judl./OA.G?/QS_dacnﬂ
6.3.96 to the Director, BUEL,'Ramacuﬂpérapuram. the Senior

Manager (Estate), DBHEL  had  veplisd "Uhat  letter vide

-

L reference No.HY/TA/ED/96 dated 26.3.96. - For the sake of

clarity, the contents of the letter are produced below:

"With relerence Lo your ;lebler cited

above, the ' information e4s  furnished
Pt .

. 1 }
B
- 2l
. Y Ay
y
L]
;
Cak
' )
s
e
iy
*
i,-'
4
it
“ 'I
;.
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L.

LU

. L B . . :
:Jl;) -~ hereunder as requesgted by you.

v F . . e

B Quarters ownoed by lharat lleavy
. . Electrical are sllotted to the applicants
‘ of Telegraph Department on freir requeat

i _
and duly recommended by the department.

List of empoloyees staying in the

BHEL quérters. is enclosed for your

| |,

The enclosure showing the Telegraph Fﬂpnrtment emnpoloyews

information."

Y

e,

\staying‘in the company .quartery is also attached to that
letter. It has bruen clearly stated in the above letter

* it

that the ‘quartefs owned by BIHEL are allotted to the

=~

getting recommended by the Department. 1he above reply
\huwu‘thut Lhclfuﬂuugt way made bylthu employees only and
not by thé'Telecoﬁ Department. The quarters were allotted
to the embloyees on theirlrequest and hence they are to be
treated as principal allotpees. The'rqcommendations by th
- DoT are only to identify the employees belonging to Télecom
‘iDepartment and to stand as a surely in case the'employees
allotted> with the quarters fails Lo payllicence tee anﬁ
other chargés. Hence the Telécom Department'céﬁ be treated
only as alpvoférma allottee for the purpose of surety andd
_tﬁey ‘have.;no. hand in allotment of_ quarters to the
é?plicpnts;hereiﬁ. From the above. analysis it transpires
thét the app]iruﬁts.goﬁ quarters allotted to them on theiv
;rqquesff occupied those ﬁuaperters and'baid:fental chﬁrgug

directly to BHEL. Even in the list attached to the letter

‘idated 26.3.96, nowhere it is stated that the Department was

5 S

applicants of Telegraph Department on their requeat after
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allorted anarters and that Choe v fasr e v toagllotted Lo
the applicants: The Annexurc Bhuws Lhn' name of the
allottees as the applicants and also the date of their
occupatinon  of Lhuse  guarters. it is centra to the

. allotment -letter issued by VSP to the applicants dn OA

945/94. vSp has shown one of the officials of the ¢

department by deaggnﬁtion as an allottece and thereafter the
Yuarlerd ware peal lot Lal o the nmrlrln'rl\nl,n in that OMN,
“there is clear indication jn regard o Lhe pc~allotment of
quarters Ey Lthe” parcnt Uupdrtnw:ﬂ. Lﬁ?g upp]icpntﬂ in ORA
945/94 as per the allotment ‘order. In the present casey no
allotment order has been enclosed and even the annexure to
the letter of DBIEL “shows the dppllcants as allottees and
:\owhere it is stated that the.deparmqqt wa s allottgq t he
quarﬁers. first and then real]otmenﬁﬁ was done to the
applicants‘.in this. OA latev. A pprqsal' ot  the Demand
Notice HNo. AA/HISC/EST REV/1994 dated 1. l? 094 (Enclosurve I
to the written argumentq' of uppllcaan) issued by BHEL
ciear;y shows_'fhat‘ iﬁ ‘was - directly  uddressed' to . the
qpplicants?'and cash receipt fdr‘—theg;demandl,was :issued
directiy' by BHEL Ito the ailottees as can . be seen from_
Enclosure II. In view of the above documents it can Se
peasonably concluded that the quarters in BHEL _Township
" were allotted to the applicants herein. divectly by the BltL
authorities and no substantial assita@ce or ~ help or
cooperatlon was extended hy theADOparfmhhiul authoritien in

fa

gettlng the ~quarters for thelr employeeb hcadquartnred in

LHEL Township.

7
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N

ig. From the-above'dicussions,'there can be no doubt ?
) - : : . P

in the mind of anybody that the quaxters in the BHEL il

Township were allotted to the individual emnployeced |

directly. Hence, it has to be held that the applicants

were provided with the quarters from the Government of

India _Undertaking’ viz. BHEL directly without active

assitance and help from the Department of Telecom. In view

of the law lald duwin an T beal ad ln' pava B pupra the

N |
applicants are entitled for HRA. e
13.. - In the result, the “following direction is given:- i

'

rpe. nnplioents are entitled for HRA ewvan thnoooh
‘ coying ohe guatiuns clongiayg Lo PHDLe o v
4 R
gnderianing .. an HohL TownSuso. L. BLY rarn e e
wn omale oy onou g.necul eXCess payment oL HRA tuas
. . ' ,_g“"l
S moe paturnedf badh Lo chem along with the GNTeary

+ I e tem e
Lhoowsyanle o then oo

,‘» .1 tne resumprion of

nie prder. gima fcr complliance fur payment af nrreav:s il
o s . = ¥ - . - -'1l L ) . -
chran o wonths from the K dave of rec2ipt Of & uspy ol Ly

oL

) & | | : : ‘
ol The OA is grdered accordngly.: By coshs.

H # T
wrieiy B

aﬁh?ﬂﬂﬁb'ﬂﬁﬁu’nﬂﬁzcawf

. -.-" A { -
ah
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£ vhe payment of HRA IR purgnanus of
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' .Sangareddy Division

trem A- STLDHULU

To

- fost Planw .
< Reepurars he

The Superintendent of Pos

‘Sirol

Smngareddy - 532 00]

Sub: Grant of HRA = Req.

i
. . -

- The authoritlies of BHEL have'alloted a quarter
to me on my application and I have been paying rent etc,
as per BHEL's demand nctices.

I am net being paid the HRA on the plea that
BHEL Quarteks are Gpvt. Quarters and therefore, I am not
entitled to' the payment of HRA,

In view of the order dt. 5.7.96 in OA No, 67

j of 1995 fllegd by SWARQOPA S« KATLAPARTI & 12 DTHERS
" against THE SR. SUPERINT&NDEHT OoF _TELEGRAPH TRAFFIC
HANAMKONDA AND 2 OTHERS, I am entitled to payment of

HRA by the Department.' I therefore, request you kindly
to apply the principles laid down in the said order

" dt. 547.95 and take action to grant me HRA with effect:

from the date of my joining at Rémachandrapﬁram PuOay
BHEL or from the date from which HRA entitlement is -
declared for Ramachanerapuram Staff. I request for early

favourable action.,

Be pleésed to consider,

Yours falthfully,

: ' : | Names 4 . gfiiaL“&*
gHEL Towpship | Designations Po&gwcuﬁ.
Ramachandrapuram HE ' Offices o~ oL

Date: f}o;-jffe

.
i
i
Wl
ot
2%
Y]
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'e.a.x; S M.0.C.

‘12) Thp rplecom Distzict Managex

-5th July, 19896 in O. A. ho. 61 aﬁ%lsgs filed by. Smt. Swarupa

Prnercuve yil
-7
-~ 26"~

DEPARTMLNT CF TLLECOMMUNILALIGNS 1 ANDHRA PEADESB CIRCLE ‘

'Offlce of the Chief General Manager Telecam. Hyderabad -soo 001

Ty

be‘TALfLG[5—3/25 | L patea at ‘Hyderabad the

LS PR A >;.:m.\. ©11«09=1996
ﬁ‘;—n-w..--nnu?.w‘uﬁ‘u-nbn-nu-n-u—uﬁ
To

e -

1) The Senior 5uper1ntendant
Telegraph Traffie -
0/0 M Telecom, Warangal Area,
| Hanumakcnaa - JOG 0:0 e
. ‘Sangareddy Distriet€ CRu
' u.‘\HGARELD.f - 502 050 e o |

Sub: payment. of HRA to Teleccm Officisls
in occupation of ' BHEL: Quarters -
Implcmentation of CAD Hyderabad
Judgnent  in O.A. ‘NG 67/95

G qp ***"- ce ‘ j:
o - H CE v * P ! [ 1
" . . . i - . . A e . - . PR wt

Kindly refer ho,c A.T., Hyderabad Judgment dated LJﬂ

e e
T

84 Katlanarthi and 12 others tc pay HRA and arrears.

4

1

‘ ZQMQ" In_this regard I am airected to state “that the
- Chief Generxal Manager. Tulecom. AP, Hyderabad has dmcided

. to implement the Judgment of- ‘the” ﬁon'ble Tribunal to the

applicants only. A5 suuh, you are requested to take
immediatef necessary action to compdy with the Judgment

to{avoid‘contempt of ?Qurt/begal complications,

LI

3. Receipt,cf_this letter may be acknowledged and .

compliance reported.

va/“
(B.V.R. Setty)
Asst.Genéral Manager (Legal )
0,0 the C.G.M,, Telecom, A.P. Circle

'3 I PR A SN Rﬁﬁ nna
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3. The applicant in OA 617/27 is a Class IV employee.
He is occupying the quarter No0.219/H in BHEL Township under

the control of R-4.

4, The applicant in OA 618/27 is Postal Assitant
occupying the quarter No.270/FE in BHEL Township under the
control of R-4.

5. The applicant in OA 619/97 is Postman occupying

quarter No.280/G in BHEL Township under the control of R-4,

6. The applicant in O 620/97 is Poé;man occupying
the guarter No.277/B in BHEL Township under the control of
R"é- If

7. The applicant in OA 621/97 1is iMail Oversear

occupying the guarter No.203/G in BHEL township under the

control of R-4. !

8. The applicant in OA 622/97 is a class IV employee
occupying quarter No.270/G in BHEL Township under the

control of R-4,

9. The applicant in OA 623/97 is Pdstman occupying

gquarter No.268/D in BHEL township under the:control of R-4.
10. The applicant in OA 624/97 is Postman occupying
the guarter No.293/H in BHEL Township undet the control of

R-4.

11, 211 the applicants were denied House Rent

Allowance on'the pretext that the quarters*occupied by them

L= e e T I p——rEr—re- .
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH:
AT HYDERABAD :

ORIGINAL-APPLICATICGN-NOs.€16,-617,-618,-619,-620,-621,
622,-623;,-624-6£-1987

TE-OF-ORBER: - -9th-May, 1997

BETWEEN:

D.NAGAIAH . S .. RPPLICANT IN OA 616/97
N.GANESH i o .. APPLICANT IN OA 617/97
V.BRAHMA REDDY .. APPLICANT IN OA €18/97
S.K.DAWOOD .. APPLICANT IN OA 619/97
K.MANIKYA RAO ; .. APPLICANT IN OA 620/97
G.VIDYA SAGAR .. APPLICANT IN OA 621/97
K.NARAYANA .. APPLICANT IN OA 622/97
B.NARASIMHA REDDY .. APPLICANT IN OA 6253/97

A.SIDDULU .. APPLICANT IN OA 624/97

aND ]

1. The Chief Postmaster General, :
A.P.Circle, Hyderabad-1, ;
2. The Superintendent of Post Offices, :
Sangareddy Division, Sznaareddy 502001,
_ . |
3. The Post Measter,
Sancareddy H.C. 502001,
4, The GSenior ﬁanager, Esteate,
B.H.E.L, Ramachandrapuram, .
Hyderabad-3z, .. RESPCNDENTS IN ALL THE OAs

3
COUNSEL FOR THE APPLICANTE: Mr. P.N.A.CHBRISTIAN

COUNSEL FOR THE RESPONDENTS:Mr.NR DEVARAJ, Sr.CGSC

CORAM ' 7 ¥

HON'BLE SHRI R.RANGARAJAN, MEMBER (ADMN.)

GRBER

ORAL ORDER (PER BON'BLE SHRI R.RANGARAJAN,:MEMBER (ADMN.)

Heard Mr.P.N.A.Christian, learned counsel for the
applicants and Mr.N.R.Devaraj, learned standing counsel for

the respondents in all the OAs.

2. The appiicant in OA 616/97 is Postal Assitant and

he is occupying the guarter No.28S/H in BHELiTownship under

the control of R-4. Exr/’”/’;//’
T

Mo




one provided by the govt. and such

allottees are disentitled for HRA."

14. It is not necessary for nthis Tribunal to
scrutinise each and every case to adjudicate the
eligibility of the applicants in these OAs fof the purpose
of grant of HRA. The respondents should themgelves analyse
each case on the basis of the law laid down by this
Tribunal and decide the issue in regard to admissibility of
the HRA to the applicants in all these OAs.

15. The learned counsel for the respondents submitted
that the cases will be analysed in accordance with the
norms extracted above and a final decisioﬁ- on each case

will be taken.

16, in view of the above submission, :we direct the
bost Master General, Byderabad Region, Hyderabad to decide
the claim of the applicants for payment .of House Rent
Allowance and also return the recovered arrears of HRA in

accordance with the above norms expeditiously.

17. All the Ois are disposed as above at the admission

stage itself. No order as to costs.
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are Government/Autonomous/Public Secﬁor Undertaking
guarters. Ali the 9 OAs are filed praying for direction to
R-1 to pay them House Rent’ hllowance ahd the recovered
arrears of HéA from 1.9.91 or from the date they are

eligible for HRA.

12. The applicants rely on the judgment of this
Tribunal in OF 67/95 decided on 5.7.96 to state that they
are eligible for House Rent Allowance though they are

occupying the guarters allotted to them by:BHEL.

1 his Tribunal had already laid down certain norms

(W]

=

-

for pavment of BRA to those employees who afejoccupying the
quarters belonging to Public Sector Undertakings. The

norms laid down in this connection read as follows:-

1

"The law in this connection haé been
anelvsed from the various citatigns and
it was held in 0.A.N0.945/94 decided
tocay that "the law laid down ip this
connection is that the accommddation
provided to the govt. servants directly
by 1 the autonomous
corporation/undertakings by the direct
effort  of the allottees cannét be
construed as accommodation prbvided' by
the govt. Department and also cannot be
treated as accommodation procured through
the active assistance and help of .the
concerned govt. CDepartment. Under the
above circumstances, the Govt. servants
are entitled for HRA. The converse is
that if the accommodation is éitherv
provided by the Govt. or through ‘their
active assistance, cooperation and help,

the accdmmodation is to be treated as the
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3. The applicant in OA 617/97 is a ClasT IV employee.

He is occupying the guarter No.219/H in BHEL Township under
i

the control of R-4. &
: |

{
4. The applicant in OA 618/97 is Postal Assitant
i

occupying the gquarter No.270/H in BHEL Township under the
: |

control of R-4.
!

in OA 619/97 is Postman occupying
|

5. The applicant
control of R-4.

quarter No.280/G in BHEL Township under the
]
1
The applicant in OA 620/97 is Postman occupying
‘ 1

6.
the quarter No.277/H in BREL Township under the control of
'|

R-4.
|

I
7. The applicant 1in ©OA 621/97 1is Mail Oversear
|

occupying the guarter No.203/G in BHEL township under the
i

control of R-4.

8. The applicant in OA 622/97 is a class IV employee
|

occupying gquarter No.270/G in BHEL Township under the
|

control of R-4,
|

|
is Postman occupying

9.
|

quarter No.268/D in BHEL township under the control of R-4.

The applicant in OA 623/97

|
10. The applicant in OA '624/97 is Postman occupying .
!

the gquarter No.293/H in BHEL Township under the control of
| :

R-4.
: 1

|
denied House Rent

| . .
Allowance on the pretext that the quarters occupied by them

e

11. All the applicants were
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD'BENCH:

AT HYDERABAD :

ORIGINALFAPPLKGATIQN-NOssélér-617r~6187;619;—6297-621,

6227“6231*624-Gf”199? i

‘ o
DATE-QF -ORDER:z--9th-May, - 1997

|

BETWEEN : |
D.NAGAIAH .. APPLICANT IN OA 616/97
N.GANESH .. APPLICANT IN OA 617/97
V.BRAHMA REDDY .. APPLICANT IN OA 618/97
S.K.DAWOOD .. APPLICANT IN OA 619/97
K.MANIKYA RAO .. APPLICANT IN OA 620/97
G.VIDYA SAGAR .. APPLICANT IN OA 621/97
K.NARAYANA .. APPLICANT IN OA 622/97
B.NARASIMHA REDDY .. APPLICANT IN OA 623/97
A.SIDDULU .. APPLICANT IN OA 624/97

|
AND

1. The Chief Postmaster General,
A.P.Circle, Hyderabad-1l,

2. The Superintendent of Post Offices,
Sangareddy Division, Sangareddy 502001,

3. The Post Master, !
Sangareddy H.O. 502001,

4, The Senior Manager, Estate,

B.H.E.L, Ramachandrapuram,
Hyderabad-32.

COUNSEL FOR THE APPLICANTS: Mr. P.N.A.CHRISTIAN

COUNSEL FOR THE RESPONDENTS:Mr.NR DEVARAJ, Sr.CGSC

CORAM:

HON'BLE SHRI R.RANGARAJAN, MEMBER (ADMN.) .

. GRBER

.. RESPONDENTS IN ALL THE OAs

ORAL ORDER (PER HON'BLE SHRI R.RANGARAJAN; MEMBER (ADMN.)

"Heard Mr.P.N.A.CHristian, learned counsel for the

the respondents in all the OAs.

~applicants and Mr.N.R.Devaraj, 1earned standing counsel for

' |
2. The applicant in OA 616/97 is Postal Assitant and

he is occupying the quarter No.289/H in BHEL Township under

the control of R—4. E&”””/’,

Bl
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one provided by  the govt. and such
allottees are disentitled for HRA."

&
14. It is not necessary for this Tribunal to

scrutinise each and every case to adjudicate the
eligibility of the applicants in these OAs for the purpose
of grant of HRA. The respondents should. themselves analyse
each case on the basis of the law laid down by this
Tribunal and decide the issve in regard to admissibility of

the HRA to the applicants in all these OAs.

15. The learned counsel for the respondents submitted
that the cases will be analysed in accordance with the
norms extracted above and a final decision on each case

will be taken.

16. In view of the above submission, we direct the
Post Master General, Hyderabad Region, Hyderabad to decide
the claim of the applicants for bayment of House Rent
Allowance and also return the recovefed arrears of HRA in

accordance with the above norms expeditiously.

17. All the OAs are disposed as above at the admission.

stage itself. No order as to costs.
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are Government /Autonomous/Public Sector Undertaking
gquarters. All the 9 OAs are filed prayihg for direction to

R-1 to pay them House Rent Allowance and the recovered
& .
arrears of HRA from 1.9.91 or from Fhé date they are

eligible for HRA.

12, The applicants rely. on the ;jddgment of this
|

Tribunal in OA 67/95 decided on 5.7.96 to state that they
are eligible for House Rent Allowance though they are

occupying the guarters allotted to them by BHEL.

13. This Tribunal had already laid down certain norms
for payment of HRA to those employees who are occupying the
quarters beionging to Public Sector Undertakings. The

norms laid down in this connection read as follows:-
|
"Thé law in this connection has been
analysed from the various citations and
it was held in O0.A.No.945/94 decided
today that "the law laid dowﬁ! in this
connection is that the accommodation
provided to the govt. servants‘directly
by the auvtonomous
corporation/undertakings by thle direct
effort of the allottees <cannot be
construed as ‘accommodation prdvided by
the govt. Department and also cannot be
tredted as accommodation procured through
the active assistance and help of the
concerned govt. Department. . Under the
above circumstances, the Govt.jservants
‘are entitled for HRA. The cofiverse is
that if the accommodation is either
provided by the Govt. or,‘throughﬂ their
active assistance, cooperation énd help,

the accommodation is to be treated as the

i)




